FIR No. 0683/2020
PS Nangloi

4 Ld. APP for the State.

None for applicant despite repeated calls.

(DeepzaK|{Kumar-1)
DutyMM (We3/THC/Delhi
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FIR No. 0683/2020
SO————— PS Nangloi

22.06.2020

At 3.45 pm

At this stage, Ld. counsel for applicant has appeared and requested

for calling the 10 in the matter.

Submissions heard.

In view of the submissions, let court notice be issued to the 10 1o

appear in person on date already fixed l.e 27.06.20

DutyMM (We'st)/THC/Delhi
.2020
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: 4 FIR No. 0683/2020
, PS Nangloi

22.06.2020

Present : Ld. APP for the State.

None for applicant/accused despite calls.

Be put up on 27.06.2020.

(Dedpak Kumar-1)
DutyMM (West)/ THC/De
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S—" FIR No. 0683/2020
PS Nangloi

22.06.2020
At 3.45 pm

Al this stage, Ld. counsel for applicant has appeared and requested

for caling the 10 in the matter.
Submussions heard.

In view of the submissions, let court notice be issued to the 10 for

(Deepak Kuimg /ﬂ/

DutyMM (West)/ THC/Delhy
22.06.202

date already fixed 1L.e 27.06.2020.
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FIR No. 365/18
PS Rajouri Garden

22.06.2020

An applicatio
ton for grant of baj| [ ' Ya_
abu has been el o Il on behalf of the applicant Rajender/R)

Present - Ld. APP for the State.,

None has appeared on behalf of the applicant despite
repeated calls.

Record reveals that earlier also none had appeared to
pursue the present application. It appears that applicant is not interested
In pursuing of his application.

Accordingly, the present application is dismissed for non

prosecution.
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FIR No »--.

\
FIR No. 181/18
PS Crime Branch
22.06.2020
Present -

Ld. APP for the State.
None for applicant despite repeated calls.

Record reveals that on the previous date of hearing ie.
12.06.2020, Ld. counsel for accused requested for matter to be heard

through Video Conferencing.

In view of the above and considering the inferest of justice,
let matter be put up for consideration on 28.06.2020:“\;:??\"’) N C—

Ahlmad is directed to inform th sel for accused on his

mobile phone mentioned on the application.

eepak Kumar-I)
utyMM (West)/THC/Delhi
22.06.2020
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ANIMAG B3 ditociod 1 i e Anlimad of Ms. Deepika
Thakran, Lo, MM West T Hiazan Coiig, Dalii or deing the needtul.

(Peepk Kumar-1)
Dyt (West)/ THC/Delhi
22.06.2020

~
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FIR No. 343/19

ps Paschim vihar West

22.06.2020

= - : rit
This is application for seeking report from the Jail Authority

concerned qua the release of the accused Rohit.
Present . Ld. APP for the State.
None for applicant.

Report has already been received. As per the report of Jail
Authority concerned, the accused Rohit s/o Raj Kumar is wanted In
several other cases.

None has been appearing in the matter for last several dates

of hearing.
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FIR No. 550/2020

PS Rajouri Garden

Uls 356/379/34 1PC

St. Vs. 1. Naveen &
2. Inder

Procent -
Lresent : Ld. APP for the State.
Ld. counsel for both the accused persons.

This is an application for bail filed on behalf of the accused persons namely
Naveen and Inder.

Heard. File perused. Both accused are in JC since 15.06.2020. No fruitful
purpose shall be served by keeping the accused persons behind the bars. Considering
the facts and circumstances of case, both the accused persons are admitted to bail on
his furnishing personal bond in the sum of Rs. 10,000/- each with one surety of the hke
amount and further subject to the condition that accused persons shall join the
investigation as and when required, shall not contact the complainant/witnesses in any
manner and desist from doing anything which may hamper the due process of law.

Bail application disposed of accordingly.

Copy of the order be given dasti to Ld. Counsel for accused persons as

prayed for.
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FIR No. 480/2020
PS Rajouri Garden

Uls 411 IPC
St. Vs Naveen

22.06.2020

Present : Ld. APP for the State.

Ld. counsel for accused.
Naveen

Heard. File perused. Accused is in JC since 14.06.2020. Recovery has
cused behind

This is an application for bail filed on behalf of the accused

already been effected. No fruitful purpose shall be served by keeping the ac
dmitted to bail on

the bars. Considering the facts and circumstances of case, accused i1s a
with one surety of the like

his furnishing personal bond in the sum of Rs. 10,000/-
he investigation as

amount and further subject to the condition that accused shall join t
n required, shall not contact the complainant/witnesses in

g anything which may hamper the due process of law.

and whe any manner and

desist from doin
Bail application disposed of accordingly.
cused as prayed for.

Copy of the order be given dasti to Ld. Counsel for ac
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FIR No. 8813/20
psS Paschim Vihar

22.06.2020

This is application for release of vehicle bearing no. DLASCP-5183 on

superdari on behalf of the applicant Kishan Chander has  been
moved.

Present L.d. APP for the State.

None has appeared on behalf of the applicant despite
repeated calls.

Record reveals that earlier also none had appeared 1O
pursue the present application. It appears that applicant is not interested
in pursuing of his application.

Accordingly, the present applicationT dismissed for non

prosecution,

(Peepak Kumar-1)
Duty (West)/THC/Delhi
22.06.2020
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e.FIR No. 891672020
PS Tilak Nagar

22.06.2020

Present : Ld. APP for the State.

None for applicant despite repeated calls.

N e &

10.07.2020. )
/
/
(DeepaX|Kumar-1) _—
DutyM (st ol

22.06.2020
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FIR No. 008916/2020
PS M. V Theft District,
Crime Branch, Delhi

22.06.2020
Present : Ld. APP for the State.

None for applicant despite repeated calls.

Be put up before the court concerned for consideration on

10.07.2020.

, (Deepak umar-1)
DutyMM (WesgL [THC/Delhi
22.06.2020

Scanned with CamScanner



FIR N0.1064/2015
PS Punjabi Bagh

22.06.2020
Present : Ld. APP for the State.
None for applicant despite repeated calls.
Report not received from the Jail Authority concerned.

Let fresh report be called from the Jai

in terms of previous order for 01.07.2020.

.2020
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FIR No. 664/2019
PS Tilak Nagar

22.06.2020
Present : Ld. APP for the State.
None for applicant despite calls.

Let report be called from the SHO/IO concerned as well as

Jail Authority concerned qua the status of accused Manoj @ Raman @
06.2020.

Anna in terms of previous order dated 25.05.2020 fg

<k Kumar-1)
(\Nest)lTHClDelhi
2.06.2020

(De
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22.06.2020

Present :

24.06.2020.

FIR No. 5823/2020
PS Punjabi Bagh

Ld. APP for the State.
Applicant in person.
Report not received.

Let the report be called from the SHO PS Punjabi Bagh for

(Deepgk Kumar-l)
t)/THC/Delhi
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